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SHRI JYOTIRMOY BOSU: **
(Interruption)

SOME HON, MEMBERS rose—

MR. SPEAKER: What is' this?
Everything must be expunged—what
he has said. It will be expunged.
He is taking too much liberty. If a
Minister says something, the hon.
Member can repudiate it in a polite

language. They must not use this
language. He is taking too much
liberty. (Interruption).

SHRI VASANT SATHE (Akola): He
must withdraw what he has said,. We
canr.ot stand this ahy more.

MR. SPEAKER: Order, order, Item
No. 7.

14,00 hrs.

MOTION RE: TWENTY-FIRST RE-
PORT OF BUSINESS ADVISORY
COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPFPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I beg Lo move:

“That this House do agree with
the Twenty-first Report of the
Business Advisory Committee pre-
sented to the House on the 18th
December, 1972."

MR, SPEAKER: I shall now put thig
motion to the vote of the House.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indiang): There was a
cousensus in the Committee that the
Criminal Procedure Code should not
be taken up in this session. Let me at
least say what happened there. First
of all, only four hours had been
allotted; then it was raised to 8 hours.

MR, SPEAKER: You cannot divulge
what took place in the Committee. -
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SHRI FRANK ANTHONY: But they
are proposing to take it up. I am
opposing it because in the Committee:
the opposition representatives said
that eight hours would be totally in-
adequate. It is a crucial Bill

MR. SPEAKER: It was 8 hours.
They left two hours witn me.

SHRI SHYAMNANDAN MISHRA
(Begusarai): I would like you to re-
consider this, There was a consensus
in the Business Advisory Committee
that this subject should not be taken
up during this session,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have written to you
in this regard. Yesterday in the
Business Advisory Committee it was
clearly understood by all of us that
this Bill would no! come up in this
session. Today we see it has been
included. Tais is another gimmic of
this Government; you cannot rely on
them about anything.

MR. SPEAKER: The question {s:
“That this House do agree with

the Tweniy-first Report of the

Business Advisory Committee pre-

sented to the House on the 18th
Decemer, 1972

Those in favour will say ‘Aye".

SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against may
say ‘No',

SOME HON. MEMBERS: No.

MR. SPEAKER: I think the 'Ayu
have it. :

SOME HON. MEMBERS: No.l;hc
‘Noes' have it. (Interruptions),

SHRI RAJ BAHADUR: I said in the
Committee that we were keen to take
up this Bill. We proposed-four hours.

**Expunged as ordered by. the Chair.
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You said; six hours, Then the sugges-
tio» was for two days. The time was
allotted in the Business Advisory Com-
mittee—two days, eight hours, not by
me. Therefore, 1 have included it.
The main question is whether time was
allotted or not alloited.

SHRI SHYAMNANDAN MISHRA:
They are subverting everything. We
shall have to take a flrm line.

SHRI PILOO MODY (Godhra): We
should not have him in that Com-
mittee becauss every decision made
there is gone back on. and he comes
and defends it.. (Interruptions).

MR. SPEAKER: If you are in doubt,
1 shall s=e the proceedings. So far as
1 remember, when they allotted six
hours, the Members said there should
be more time and then I observed: let
it be two days.. (Interruptions).
1 shall see the proceedings.

SHRI JYOTIRMOY BOSU: You have
clearly said that it can come in the
next session, if I can rely on my me-
mory.

MR. SPEAKER: So much was dis-
cussed; some people said: nexl session
and some said this session. So far as
the allotment of time was there, time
was allotted.

SHRI PILLOO MODY: May I make a
submission? When it was being argued
that there was no time for these
motions, we kept counting on the
paper and said: you have only get
6—8 hours business, how are you
going to employ the rest of the week,
particularly after this Bill has been put
off to the next session? Even then
nothing was said.

SHRI RAJ BAHADUR: We said that
we would not take up the Education
Bill and we should not take up other
Bills.

MR. S8PEAKER: I will see the pro-
cepdings. -

fewyma ot wwwr At gwr Wik
ok AT 6 W2 ¥ awiw A wdee fiear

DECEMBER 19, .1972

215t Report of BRAC, 248

% far @ W | Wy W A7 | 9Ew
arx ag 9T 6 W ¥Ar § w@ Sav
¢ | Ixw uee fear fe tz faw 3w
Ll A o S

SHRI INDRAJIT GUPTA (Alipore):
We ilake it that although this item
appears in this printed list and time
hars been allocated for it, it doesz not
mean that this will be necessarily
taken up this session.

MR. FRANK ANTHONY: Made a
special plea that il is a complicatled
Bill which will require several hours
to go through the clauses; The whole
Criminal Procedur® Code is beinz 1ie-
vised. It cannot be dealt with so
easily.
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SHRI RAJ BAHADUR' So far as
this Bill is concerned, time was allct-
ted. 1 did not submit to my f{riends—.
they might perhaps in the heat not re-
member that—tihat we are verv keen
to put through this Bill. (Interrup-
tions). If you want to discuss it
again in the Business Advisory Com-
mittee, I have no objection.

SHRI JYOTIRMOY BOSU: Two
things were quite clearly registered
and recorded yesterday: The Criminal
Procedure Code Bill will not be taken
up this gession and the Mulki Rules
Bill will not be introduced in this
session.

MR, SPEAKER: No. Dont put it in
my mouth, You do not spare anybody.

SHRI SEIHIVAN (Kumbskonam):
For the Mulki Rules Bill, no timeé
has been =zllotted hers, What does it
mean?
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MR, SPEAKER: I did not say any-
thing. After you asked for my ruling
yesterday, the Government then came
and said they are very keen to intro-

duce this Bill, So, I am giving my
ruling today.
PROF, MADHU DANDAVATE

(Rajapur): Many of us in this House
have been feeling that these of us
who want to raise certain basic i1ssues
before the couniry, because of these
procedural wrangles, never get any
time, because we do not hold the
House 1o ransom. You yourself should
evolve some machinery to see that all
thess procedural wrangles are decided
ouiside the House first and then it
should come before the House, so that
the time of the House is not wasted.

1410 hrs.
MULKI RULES BILL

MR SPEAKER-‘ No-'mally I give my
ruling orally, but this time I have got
it in writing, to be more precise.

Yesterday, after Shri Ram Niwas
Mirdha moved for leave to 1niroauce
the Mulk: Rules Bill, several Members
op;aosed it on legal and constitutional
grounds. The legislative competence
in regard to the subject matter of the
Bill was also challenged by some
Members. Shri Atal Bihari Vajpayee
sought to move that the Attorney
General might be invited to give his
opinion on legal aspects of the Bill
He has subsequently tabled a motion

§

I have since considered the matter
and Jooked up the precedents. So far

AGRAHAYANA 728, 1894 (SAKA)
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is open to Members to express their
views in the matter and to address
arguments for and against the vires
for the consideration of the House.
The Members take this aspect into
account iy voting on the motion for
leave to introduce the Bill or on the
subsequent motions on the Bill.

As regards calling the Attorney
Genera), 1 had Teferred the matter to
the Minister, Shri R. N. Mirdha. I am
informed by him that the Government
have no doubt about the competency
of the House to take up this legislation
and, therefore, the Government do not
fee] any need to call the Attorney
General before the House.

1 therefore, hold that the motion for
leave to introduce the Bill should be
put to the vote of the House.

14.12 hrs,

MINES (AMENDMENT) BILL—
Contd

EXTENSION OF TIME FOR PRESENTATION
oF REPORT OF JOINT COMMITIEE

MR SPEAKER: Shri A. P. Sharma
moved the motion for the extension
of the time for the presentation of the
Report of the Joint Committee on the
Bill further to amend the Mines Act,
1952

The question is:

“That this House do further ex-
tend upto the 9th March,
1973, the time for the presen-
tation of the Report of the
Joint Committee on the Bill
further to amend the Mines
Act, 19527

The motipn was adopted.



